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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD,

Dated : This the 20th day of September 2002,

Original Application no, 1062 of 2002,

Hon'ble Maj Gen KK Srivastava, Member (A).

Pooran Mal, S/o sri Bangali Mal,
R/o Mohalla Jamunapar, shivpuri Mathura.

Presently posted as Mall Overseer Head Post Office,
Mathura,

eeoe Applicant
By Adv : sri J.P sSingh
versus

1. Senior supdt. of Post Office,
Mathura., ;

2. Director Postal ser-ices Office of Post Master General,
Agra Region, Ageas.

3 Union ofAIndia ﬁhroughAité:Seqreta#y Postal Department,
Ministry of Communibation,:New Delhi.

‘ ...'Respondents

By Adv : sri R C Joshi

Hon'ble Maj Gen KK srivastava, Member-A.

By this oA, filed uhéefiéeéfion i?_of the A.T.
Act, 1985, the applicant has chailenged the order dated
12.7.2002 ordering recovefy of Rs, 30;000/— from the pawm
of the applicant in 30 equal instalments of fs. 1000/-

each.

2. shri J.P. Singh, &?ﬁfned counsel for the applicant
submitted that the applicantipresently posted as Mail Overseer
in Head Poishﬁffiqetoﬂi;hurgjgn 16.5.2002 he was carrying
Govt, money ¢ Rs. 30,000/~ from Head Post Officelp Mahavan

Branch Post Office, as per orderg of respondent no. l. On

\}\/ . 2=

g




=z

)

//2//&‘\ ~
way to Mahavan Post Office, he was fitiid by unknown
miscreants and in the scuffle he sustained serious
inj=uries for which he was treated. The appliCant
lodged an FIR at Police station, Jamunapar on the

same date., Inspite of this, the learned counsel for
the applicant argued that the applicant was served
with the charge sheet dated 20.6.2002 and the recovery
of Rs. 30,000/- has been ordered from the pay of the
applicant in 30 equal instalments of &s. 1000/~ each,
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whlch I qﬁjustified and dnhuman. The respondents are

Lamtxetzvesmrowar%i_the circumstances under which the
\was

applicangérouked o£ the money he was carrying. Learned
counsel far the appllcant submltted that the applicant
has filed appeal before respondent no. 2 on 27 To 02

(ann A6), whlch has not been deCLded sO far. :

3. = Shri C Prasad brief holder of shrl R C JOShl,
learned counsel for the respondents Justiﬁnngthe action
of the respondents Smeltted that the iﬂxx ni Gott. money
has beenklost Erom the possession of the applicant and

he is duty »bound to refund the Govt. money.A Keeping

in view the c1rcumstances, the appllcant has been punlshed
Only with the recovery of the loss caused to the Govt and
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no other punishment has been gﬂwx1

4, I have heard learned counsel for the respondents,

considered their submissions and perused redords,

S In my opinion the ends of justice shall be better
served, 1f the appeal of the applicant dated 23.7.2002 filed

before respondent no., 2 is decided within specified time,
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6, In the facts and circumstances, the OA is finally
disposed of with the direction to respondent no. 2 ige
Director Postal services, Agra to decide the appeal of the
applicant's dated 23,7.2002 within four months from the
date of communication of this order by reasoned and speaking
order. The recovery of Rs, 1000/= permonth from the pay and
allowances of the applicant is stayed till the appeal is

decided by the respondent no. 2.

7 There shall be no order as to costs.
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